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.]’!I‘t."'ulhilj_!- sanction of the Government, and in supersession of all existing regulations and orders o

II'I'I"AR FHAHEH KHADI AND VILLAGE INDUSTRIES BOARD

h! pursinee ol the prosisions of cliuse (31 of Artick: 348 of the Constitution, the ©iovenm
i5 ples du:d o order the publication of the following English translation of notilication noe, 9244
dated March 9. 2006
|

ulifieat .
{ Miscelletmeenies
Lanekopenw, dlisred Alerch 9, 200G

[No. 924410 exercise of the powers under section 37 read with section 10001 the Ul
l'l‘nw.ll.‘l-JFl Khadi and Village Indusaries Board Act. 1960 (ULP, Act noc 10 ol 189600 and with 1

fhe mfmﬂ the Litar Pradesh Khadi and Villape Industrics Board. hereby makes the followi
n.-gr.llul’ium, with @ view 1o regulating recruitment and conditions of servives of persons appoinie
tir (1w illum‘ Pradesh Khadi and Villige Indusiries Board (Groups A and B Serviee ©
' Crite LI TAR PRADESH KHADI AND VILLAGE INDUSTRIES BOARD i
SORRA NS AT AND "7 SERVICE REGULATIONS, 205
PART 1—Ciemeral

1. Shori tithe and commencement.—( 1) Phese regolations mas be called the §itar Pradesh
Fhoul) onad Villiage Industeres Boand (Groups "A™ and "B™ ) Service Regulations. 2005,

120 Thes shall eonne ints force @ omee,
2 spatws ol the senvioe— L he Htor Prodesh Khadi and Village Bndustraes Daard (Groups
MAS i "R Serviee vompresiig Gironps AT and " posts
2, Pefipitivns.— 11 In these epulations. unless there s anvthing repugnant in the subject ol
Eonlysg-
fern “Avt mans the | iiar Pradesh Khadi and Village Industrics Board Act, 1960
L apperintinge authorin” with respect w the posts given in Column 2 of Appendiy “A
shall sican the authoniiies given i Column 5 of Appendix A
o1 Boand meeans the Utiar Pradesh Khadi and Village lodustries: Boand established
mador seetnnn 4 of e At
(efy Uhiel Fxevutine Officer” mmeans the Chiel Eaccutive Officer of the Board appoinied

sirbeor st D0l I*IF At

et eitizen of India’ mcans o person who is or is decmed 10 be a ih‘.m-n ol Iy wndes
P U of the Comstitution - |

o) “Comstitution” means the Constitution of Tndia ©




f "Degree” or *Diphwma’ o degree o diphvma from a 1 inviversits. estiablished by
baw in todia or from o Government Institution or any other Diniversity or an Instintio
recogiinnd by he Government in this bl
th "Fordamemal Iluh'sr‘ nﬁmﬂ the Ustar Pradesh Fundomental Rules eontained i
Financial EHand Book. Volame 1. Parts 1o IV |

th "mwmber ol the serviee”™ means & person substantively appointed  under 1h,-s{':
sepulations or the regulations in force prior 1 the commencement of these regulntions 1o 5
paast i the crdne of the service ;

) "sery wee” means the e Pradesh Khads and Village Inducnes iGroops A" anad ‘W
Srvee - i i

Hh1 "substantive appointment”™ on g post in the cadre of the gorv L guadv alier q:kwimin
- accordunce with thess repulations or the repukitions in foree proag w the .:nmuh:tl-:rmmﬂ

ol these regalatimns

1) "vear of recruitment™ means a period of twelve munths commencing on the firg day
of July o o calendar vear. !

21 Worrds s expressions wsed in these regulations but not defined in these repulbations lmd
':ﬁmlm the At shall hivve the micanings assigned 1o them in the Act !
PART 1l — welre |

4 Cadbre of service.—i 11 The strength of the Service and of esch category ol pusts thercin
il b such os miny e determmed by the Hoand with the Fmr approval of the State Cioy e;r_umm

AN RN O e 1

|
21 The seenpth of service and of each category of posts therein shall. il onder varving]

© simie a5 in Para 4 under sub-regultation (1L be as given in Appendix “A” provided that -

T apperint ing authorny may kave unfilled or may bold in abesance oy vacam pos
without therehs eniitling am persan o compensation & or

() the Boand mas with the proe approval of the State Gosvernment create m‘h
aduditional permanent or temporary posts as it may consider proper.

PART I —Recrufmen

5. Souree of recruitment. —Recruitment 1o the various categories of posts in the Servige
all be miade rom sources us specitied against the relevant posts. in Column 3 of Appendix "H*

. Reservation. —Reservation for candidote bekmging 1 the Sehedubed ¢ vt Soliedaled i

ihes and ether categories shall be in accordance with the orders of the Government i lorce al I‘hu
w0l recruiment.
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PART IV—Qnalifications
i'?. Nationality. — A candidate for direet recruitment to a post in the service must be—
{e) a citizen of India. or

(#) a Tibetan refugee who came over to India before the 1™ January, 1962 with the
intention of permanently settling in India. or

(¢} a person of Indian origin who has migrated from Pakistan. Burma. Sri Lanka or any
of the East African Countries of Kenya. Uganda and the 1nited Republic of Tanzania
(formerly Tanganayika and Zanzibar) with the intention of permanently settling in India -

Provided that a candidore belanging to category (b) or (¢) must be a person in whose
[avour a cenificate of eligibility has been issued by the Governmen -

Provided further that a candidate belonging to category (h) will also he required 1o
¢btain a cenificate of eligibility pranted by the Inspector General of Police, Intellipence
Branch, Uittar Pradesh -

Provided also. that il a candidate belongs 1o category (c). no cenificate of eligibility
will be issued for a period of more than one year and the retention of such a candidate in
service heyond the period of one year shall he subject 1 his acquiring Indian citizenship,

NOTE —A candidate in whose case o centificaie of eligibility is necessary but the same
has neither been issued or refissed, may be admitted 10 an examination or interview and may
also be provisionally appointed subjeet 10 the necessary certificate heing obtained by him or
ssued 10 s lavour,

. Academic Qualification. —A candidate for dircct recruitmeni o a post i the service
must posses the qualifications as specified against the relevant posts in Column 4 of Appendix """,

9. Preferential Qualifications, — A candidute who has—
(1} served in the Terntorial Army for 8 minimum period of two vemrs, or

(i) obained a ( B) cenificate of National Cader Corms shail. other things being equal, he
piven peeference in the matter of direel recruitment.

. Ape. —A candidate for direel recruitment 10 the various posts in the Service must have
attaned the minimum age of twenty one years and must nol have atigined the age of more than
thirty five years on January 1 of the year in which recruitment is 1o be made. if the posts are
advertisd during the period January 1o June 30 and on July 1 if the posts are adventised during the
period Jdly 1 to Pecember 31

Provided that the upper age-limit in the case of candidatcs belonging 10 the Scheduled
Castes. Scheduled Tribes and such other catepories as may he notified by the Government from
time t time, shall be greater by such number of years as may be specilied
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“I 1. Charueter. — The character of o condidate for direct recruitment o a post in the Sery
<t be such as o render him suitable in all respects for the Service. The appointing authority sl

Iuﬂ:.l himsel§ on this point,

i*-‘amr Government shall be incligible for appointment to amy post in the Service, Persons convicidd
of an offence involving moral lurpitude shall also be ineligible. '

! 12. Marital status, —A male candidate who has more than one wile living or o female
enndidate who has married a man already having o wifee fiving. shall oot be eligible for appaint
[ oo s post in the Service |
Provided that the Board may. if satisfied that there exist special reasons for doing -1'- -
exempt any person from the operation of this regulation

12, Physical fitness. —No candidate shall be appointed 10 a post in the Service unless. IL
has pood mental and physical health and free from any physical defeet likely 1o interfere with H'[L
efficient performance ol his duties. Befort a candidme is finally approved for appointment e s
be required 1o produce a Medical Certificate of fimess in accordance with the rules framed
Fundamental Rule 10, contamed in Chapter (41 of the Financial Hand Book. Volume 1. Part 111

] Provided that such Medical Centificase shall not e reguired from o candsdate recruited by
prometion |

PART V— Mrovedure for Recriitment
i

14. Determination of vacancies. — The appointing authurity shall determine the sumber o
vaicaneies 10 e filled during the course of the vear. axs also the number of vacancies o be n.m‘ld
o the candidutes belonging 1o the Schedubed Castes. Scheduled Tribes and other categones wndé:
repulation h, Appointing suthorits shall advertse the vocancies W be filled by dircet recruitment in
Iwor deading newspapers.

15, Pracedure for direct recruitment. —( 1) For the purpose of dincet recruitment b a Pﬂﬁ
nthe service there shull be constituted o Selecton Commilive comprising—

Lk Fhe Uhiel Bxecuive Eilicer o Ulhaabeamum, |

(i) A officer belonging 1o Scheduled Castes or Scheduled Tribes mominsted by the
ippainting authority. i the appointing authority or his nemmee does not helong 1o Scheduled
“astes o Scheduled Tribes 1 the appointing authority or his nominee helongs o Scheduled Castes
w Seheduled Tribes, an oificer other than helonging 1o Scheduled Castes or Scheduled Tribes 1o be
wimirited by the appointing authority .. Member.

i1fiy Two officers nominated by the appointing authority. of whom wise shall be an
wifiver belonging W Minority Community and the other belonging 10 Backwand
Llusses. o Member.

L5 A Teer-in-charge of the establishment v Maember
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fed One technical afficer sominated by the appointing authoriy " ;’lh-mh:r.

b Aedretany i the Govermment of Hitar Pradesh in- personal Departient or i
mominee not behos e ok of Peputy Secrelany o Mimber,

bein Ui representative of State (fice of Khadi and Village Industrics Commission— §
... Membhor

{21 The Selection Commitiee shall scrutinise the applications and reguired the elipibhe
wibtin] il ites b Dppar 0 compel Ve CXaninEtivo.

E;tl Written examimation will be obgective tvpe. This written examination will include
subjeet papers of General 1lindi. CGeneral Enowledpe and General Studics. Tn this examination
duesinn papers will be provided in two copies (One Carbon Copwd 1o The camdidate s tha
cimdidile can petain one copy of the papers. Negative Marking system will be adopied 10 avoid the
uess wishs, Inorder W ensure tansparency i the selection procedure answer sheets of guestion
papr .rtl seeured marks by the candidites will be advertised in the newspapers and ulso will he
dhiaplaveit ot Notice Boards.

"inm‘ written examination will be conducted so. no extra marks will be given for higher
ettt ation ather than reguired for the particular post. Accordingly division of the marks for the
schection mall be as hercumnder—

e 3% marks for ol marks obtained by the candidate o minimum required
cpualifciton's examination kvel Cor eg-Intermediate).

U P marks For wrillen examination (ohjective vpel. :

o) Maimum 5% marks will be allocated Tor retrenched emplovee, their marks will
b caleulated as 5 marks for one vear of compleie service, For cx'mnple il one emplovec
iretershed) served contmuously Tor one vear be will et 3 marks and i e served
swmtinuoushy for fwe vears then be will get 10 marks.

(ivh 3% muarks for sporis will e afloned it the following wiv -

tatd For Intermational level sportsmen/women oo 3% miirks
i For National kevel sportsman/womga oo H% mnrks
te') For Stare level sportsmag/ woms:: .. 3% marks,

tef) For Dipiversity/Post praduate Collepe/College bevel
SPHTSITER WO e o e mrks
Fed EOPS marks will be allocated for mterview. which will be divided us following—
T 4% marks lor Subject/Uieneral Knowledge,
140 3% marks lor personaliny.
(o) 3% marks for expression power,
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: otk et Bist will e propared fon the turks secural by i
candickibe from | o 1V e mentined pomts. then on the basis of merin Bt o
citmdichibes will b cabled for e inters iow for each acam s,

"”"i. | huring i:mmimnl" the camfidate coch member of the oterview Conmitioe
inchuhing  Charman of the Committee will alkwaie the marks based w0 above
virtegriztion, 1ol nnfllhlhﬂmﬂ incintervien will be caleutored by adding e separane
irks di\ en b the Commitiee hll-l:l‘lﬂl.'ﬂ;. Marks, obtained in gualitving examinations by
cadisktte will not be provided o the Interview Commitiee 10 i oid prevonception about
the cundidite,

) After Interview. but before doclarstion of resulis the marks obfained i the
cundidites in written examination amd inters iew will he displased on the Notice Boaed.

124 Hoamy candidate wants 1o ook it sehection procedunds documents and obtained
marhs e con go through by depositmg required Tee. In crse any candidate wani
phis h;-t#‘!} ol the documents, be vun get that by depositing Bs, 34 per cops.

ih f:u I i o more than twe candidites get ogiil marks. then Selection Committee
will [m‘*mn; meril list sceordime to their date of birth

er) Waiting Fist will have the total mams (23% of iota) Vacancices ) aceording 1o mer
list, Selection Commitiee will feward the Tot of seleated candidane’s 10 the appointing
authuriy,

16, Procedure for recruitment by promotion.— 1) Recroitment by pronwtion shall he
e on the Basis of semiority subject o reiection of unlit though 3 Departmental Proamotion
€ ommitles comprising ©

B The Uhiel Exevutne §iTer o Trirsom
Lif1 Bt Chicl Esecative ¢Micer . Meniber
| _|? i the charpe of the establshment

i At e flicer Belonging 1o Schedukad
isdos o Sehedubed Tribses nonunated

h:qmi# u_![hnri:[}' 8 Nemrinee
HE O tevhareal olficer mminsted b
g
-'t['iru-ilﬂirg authoriiy . : Vb

Providigt thot i ease there is oo memiber hebonging i Backward Class in the Sélection
Commmitier an oftiver behonging to Backwand Class sl be nominated by the appotating auboriny
ars kit il nu-nl_lhur ol the Selection (Committee,

£21 Phe appevimting: suthorits shall prepane chigibiliny list of the condidite in accordows with
the Vtiar Pricde-h promotion by selection on pests ouisede the purview of tae Public Serviee
Commiesiony chgibifiny st Kules, 1986 s amendad B=:n time 1o e and place it belire the

i e
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| }epartmental humﬂiim Committee along with their Character Rolls-and  such [other rec
pertaning W them as may be considercd proper.
13) The Pepanmental Prometion Committee shall consider the case of canflidates on 1
basis of the records placed before it and it it considers necessary it may interview 1he candi
sy,

41 The Departmental Promotion Committee shall prepare a list of acln:t:d candidateg
arranged in order of seniority as it stood in the cadre from which they are 10 be prdmoted and
fvrward the same 1o the appointing authority. =

17. Combined select list. —I7 in any vear of recruitment. appeintmenis ane
direet recruitment and by prometion for any category of post in the service. a
shall b prepared by tuking the mame of candidotes aliematively frm the re ists in such
manner that the prescribed percentage is maintained. the first mame in the liv heing the person to
appointed by promwstion, -

PART Vi—dAppoimment. Probation. Confissation, amd Seniority

18, Appeintment.—( 1) Subject 1o the provisions ol sub-regulation (27 (he nﬁ:niminq
authority shall make appointment by taking the name of candidates in the order in hich they stand
n the Lists prepared under regulations 15, 16 o 17 as the case may be, '

1
(23 I more than one order of appointment are jssued in respect of any o selection. o

combined order shall alse be issued. mentioning the names of the persons m order ol seniority
determined in the selection o #s the vase may be. as it stood in the cadre from hich they ur
promotid. 1 the appoiniments sre made both by direct recruitment and by promotin. names she
b arranged in under regulation 17, . l
19: Probation. —( 1) A person on substantive appoiniment 1o a post in the 4“5!3: shull b .
placed o prohation for :P:riml of two vears. In the case of appointment b mMﬁm the pcrkn
ol proheim shull be one vears. |

€23 The appointing authority may for reasons to be recorded extend the perid ol probuticn
i individual cases. specifving the date upto which the extension is wranied |

Provided that save in exceptaomal circumstances the period of probaton may ot b
extended bevond one veur and in no circumsances bevond two vears.

E3) 103 appears o the appointing suthority af any time during or at the end of the period of]
profativn or extended period of probation that o probationer has st made suflickent use of his
npponunities of has otherwise failed o give satistaction he may be reveried 1o his substantive post.
il any and if he does not hokd a lien on any post. his services may he dispensed with,

(4) A probationer whe s reveried or whase services are dispensed wiih. under sub-
regulatnon (3) shall not be entithed o any compensation. d |
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' (5) The appointing m ey allow continuous service rendered in an ﬂfﬁcmim, o

| temporary capacity in a post included in the cadre of the service or any other equivales o l;\uﬂ'u'r

l post. to be taken into account for the purpase of computing the period of probation.

‘ 20. Confirmation. —A probationer shall be confirmed in his appointment at the end of the
peﬁndnfpmhnmnmmm_ndedpﬂiﬂnrmmmif— |

r; . :alhis:mwtw conduct i reported 10 be sitisfactory § '

{b) his integrity s certified: and F

(¢) the appointing authorily is satisfied that he is otherwise fit for confirmation.

. 21. Seniority. —(1) Fxcept as hereinafler provided, the senjority of persons appointed in
. any category of post in the service shall be determined from the date of the order of m&ﬂFutwc
1 anpointiment und if twoor more persuns are appoinicd together, by the order in which their pames
i are arranged in the appointmet order
! Provided that il the appointment prder specified a panticular back date with cffect lrom

‘H:ut‘h a person is substantively appoined. that dote will be deemed 10 be the date of order of
J m;vcappaimmlnml i other cases it will mean the date of issue of the order

'j Provided further that. il more than one order of appointments are issued in respect ol any
1| | [ﬂl:ﬂ:hﬂhn. the seniority shall be is memioned in the combined order of appointment i: ued
-~ under sub-regulation (2) ol repulitin 13

(2) The seniority inter v of persons appointed directly on the resull of any one selection
|4 shall be the same as determined by the Selection Commitiee

Provided that & candidate recruited directly may lose his seniority if he fails to join uji:lmul
' valid reasons when vacariey is offered 0 him. The decision of the appointing authority us 11 the

validity of reason shall be final, ]

(3) The seniority imer se of persons appointed by promotion on the result of any one
selection shall be the same as it was in the cadre in which they were promoted.

{4) Where appointments sre made both by promotion and direct recruitment or from iiore
than one sources and The respective quota of the sources is prescribed, the imer se senwonity shidl be
determined by arranging the rames in o cvelic vrder in @ combined list. prepared in acconl e
with regulation 17 in such manncr that the prescribel percentage is maintained ©

Provided thal —

{#) Where appointments lrom any sousce are made in excess of the prescribed quoli. the

persons appointed in exeess of oot dall be pushed down, for seniority (0 subsequent vear
| Or vear in which there @re vacnnic s i pecordance with the quota.

i) Whﬂe mmmlm:m\ fromi any source fall short of the prescribed guol and
‘. appoimment against sich unfilled vacancies are made in subsequent year or yeass. the
TSNS S0 nppmnlcd shatl not et senivrity of any carfier year but shall get the semioriv of
the vear in which their appoirtmcnts mr pade, so however, that in the eombined list ol (hn
ird
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